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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
0.A. No. 440 OF 2023
IN THE MATTER OF: -
NAVEEN KUMAR -.APPLICANT
VERSUS
STATE OF UTTAR PRADESH AND ORS. ..RESPONDENTS

SHORT AFFIDAVIT ON BEHALF OF DIVISIONAL FOREST OFFICER, JHANSI IN
COMPLIANCE OF THE ORDER DATED 25.05.2024.

1. Jayvant Bhimrao Shende, aged about 34 currently working as, Divisional Forest
Officer, Jhansi, do solemnly affirm and declare as under: -

1. That 1 am being conversant with the facts and circumstances of the case, hence | am
competent to swear this affidavit,

2. The present 0.A.440/2023 pertains to the non-compliance with the Environmental Clearance
(EC) conditions while conducting sand mining in the Dhasan River, a tributary of the Yamuna
River, at the specified location in Jhansi District, Uttar Pradesh. Additionally, the grievance
highlights the violation of environmental norms as per the Sustainable Sand Mining
Management Guidelimes of 2016 and 2020,

3. It is submitted that the deponent and all the authorities have the highest respect and regard to
the orders passed by the Hon'ble Tribunal.

4, The project proponent in compliance with the general condition number-19, had 1o contact the
local Divisional Forest Officer /Horticulture Officer for selection of plants to increase green
cover as per the guidelines of Pollution Control Board, but as per records, the Project
« Proponent has not contacted the Divisionnl Forest Officer. Thansi till date.

'-l'hl: project proponent as per the general condition number-45, did not give any information
related to plantation of trees in 20% area of lease area or on river banks/roads for increasing
F'gmrm cover to Jhansi Forest Division, Jhansi.
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6. The project proponent as per the specific condition number-8, had to get the project of

'J’.

plantation of minimum 1000 plants per hectare approved from the Forest Department [
Horticulture Department and plant minimum 24000 plants, but the project of plantation has
not been submitted by the Project Propenent to the Divisional Forest Officer, Jhansi for
approval,

| state that everything stated above has been stated by me in my official capacity on and
derived from the official records and | state that nothing material has been concealed

therefrom.

st FOVEN Dyficer
Jhane: Forest [ivision
VERIFICATION;:

Verified at Jhansi on this 14" day of August, 2024, that the contents of the above
affidavit from paragraphs | to 7 are believed to be true and correct to the best of my
knowledge and belief. No part of it is false and nothing material has been concealed
therefrom.

have

veen read OVET mﬂ*ﬁﬂi “ﬁ:
v & - I|!§I ]

3 fdentifica
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
- Authority(SEIAA), Uttar Pradesh)

Ta

The Qwrier
VIFIN KUMAR SAXENA
RJ‘D—WE-NHEM','H‘G Prtham Teh Deshr Moradabad UP -244001

Subject: Grani of Ervironmenital Clesrances (EC) to the sed Project Activi
under the peovision of EIA Notification ium-m;“rgfng v

SirMadam,

Tes 181 referatice to your application for Enviranmens) Clearance [EC)
in rgspect ol project submitled o the SEIAA vide propesal number
SINUPMNFEE-E-;&Q!Q‘.'Q Unted 22 Sep 2020. The particulars of the environmerital
clearance granled to ihe project are as below,

1. EC ldentification No, EC22B0D1UP110182
2 File No. 5880/5578
1 Project Type New
4.  Category B1
5. ProjectiActivity including s Mining of minerals
S:FWH Hun’ i '
6.  Name of Project Atea 24,00 Ha On Dhasan Rivar for
Mining Pram at Gata No -
416 Kha Knand No.01 Village-
Dhamnaud. Tehsil-Garautha, Drstrics-
Jhems UP
7. Name of CompanyiOrganization  \IPIN KUMAR SAXENA
8. Locallon of Project Uttar Pracesh
9. TOR Date 08 Jun 2020

fhumpdﬁeﬂlsahngmmmmwundmmnmmmwdﬂ! herswith from page
o 2 orpwands.

[u-clgnndl

Date: 18/1112022 WMember Secretary
SELAA - (Uthar Pradesh)

Nole: A valid environmental clearance shall be one thal has Et_n'enrﬂ?mr{'un
number & E-Sign generated fram PARIVESH Piease quole identification
figmber in ali future GENTESHINdRNCa

This is a computer genaried cov page

EC ioenufcahan No. - ECZ2ED01UP1 10182 Fild No. - SashvesTa Date of lmue £C - 18/1 17022 Fage 1 of 11
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State Level Environment lrn@' '- Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Wirmst Khanet 1, Gamil Magsr, Luckmew- 298010
E-Miil- doeupfio@yvahon com, seasundvahoe com
Mo no- B522- 250054

Reference- MoEFCC Proposal no- SIAJUP/MIN/S6882/2020 & SEIAA, ULP File no-5860-5578

Sub: Enwi

Dear 5ir,

This Is with refersnce to your application / letter dated 04-03-2020, 20-05-2020, 22-08-2020 8-
09-2020, 09-10-2020, 05-10-2020, 13-10-2020, 11-05-2021 on above mentioned subject. The matter was
considered by 578" SEAC in meeting held on 08-08-2022, 693" SEAC in mesting held on 12-10-2022 and
668" SEIAA In moeting held on 10-11-2022.

A presentation was made by the project pregonent along with their consultant M/s Paramarsh
(Sevvicing Enviranment and Development), Lucknaw, UP to SEAC on 08-08-2022 & 12-10-2022.

The project proponent. through the documents and presentation gave followng details abour
their project -

1 The enviconmental clearance ls sought for Sand/Morrum Mining from Dhasan Riverbed at Gata No.
1413 Kh Khand No.- 01Village- Dhamnaud, Tehsil- Garaltha ,District- Jhansi U.P. [Leased Arsa -
24.00 Ha).

Z The terms of reference in the matter were jssusd by SEIAA, U.P. vide letter no.
110/Parya/SEAC/S578/201S dated 08/06/ 2020.

3. The fresh public hearing was organized on 06/05/2022 in the Meeting Hall Tehsi- Garautha District -
Jhanse. U.p,

4. Salient features of the project as submitted by the projiect proponent:

L | On Line Froposal No. SIA/UTY/MIN/SE882/2020

4 File No. allatied by SEIAA, UP ¢ SB60/5578

3. | Name of Propanent Sri Vipin Kumar Saxena 5/0 Sri Om Prakash Saxena

4. | Full earrespondence address of Afo- MIG—A[135 , Aashiyana Pratham , Tehsil and District
| proporent and mebile na. Moradzabad U P

| 5. | Name af Project Sand Morrum Mining

6. | Project Location{Plot Khsra/Gata | Khand No.- 01Gata No. 1310 Kh
 NoJ)

1. | Name of River Dhasan River

8. | Name of Village Dhamnaud

2.4 | Tehsil Garautha

10. | District Jhanmal

11 | Name of Minar Mineral Sand/Morrum

12, | Sanctioned Lease Area (in Ha.) | 24,0 Ha -

13, | Max, & Min mRL within lesse ares | 321.0 mRL & 1285 mA

14, | Pillar Coordinates (Verified by | PQINT LATTITUDE LONGITUDE

DMO) A 25"a0'42.00"N 792303 70°F
B 2574051 10"N | 79"23'04.40"E

EC |dentificitinn Mo - EC22R001LP110182  File No - SE802270  Dude of lssys EC - 10412023 Page2of 11




| |l € | 2540'59&0°N 79°23'06.10"F
0| 25°41D4.40°N 79°23'04 10"
E | 25°4108.80°N 79'23'01 S0'E
F | 25°31"11.80"N 79°22's8 40"
G 25'41'15.60"N 19° 2052107
H 254122 1N T0*22'37.78"E
| 25°41°25.13°N T ZFIR.A0E
) 25°3170.80°N T9°22'54.50°E
L K 25%41'1830°N 79°23'03.60"E
L ISTAITTI0™N 79" 23" 10.00"E
™ 4574057 30"N 79°23'11 B0'E
N 215™40'54 EO™N 79°23"10.80°E
[#] I5TA0AR 30N 79°23'08 40"E
- P 25°40'40.31"N 79"2308.62"F
15. | Totdl Geological Reserves 7,20,000m" /Annum
16. | Total Mineable Ressrve 2,55,767m ' /Annum
| 17. | Proposed Production/ Year -2,50,000 m* )
18. | Sanctioned Period of Mine lease | 5 Years =
19. | Method of Mining Open cast Manual / Semi Mechanized Mining Method/Bar
! Scallping or skim mining [as per IBM rules & SSMMG, 2016}
20. | No, of working days | 225 Days o
21. | Working hours/day i | 8 Hours _
22. | No. of warkets ! 90 Worker
23. | No. of vehiclés movement/day | 123Trucks / Day
24, | Type of Land River Bed {Govt. Land)
25. | Ultimate of Depth of Mining 13m
26, | Nearest metalled road fromsiie | 10 km
27, | Warer Requirement PURPOSE REQUIREMENT (KLD)
Drinking 09
Suppressionofdust | 12.0
Plantation 317
Others (if any) .
Total | 16.07 KLD
28. | Name of GC Acoredited Ind Tech House Consult Certificate No-
Consultant with GC1 No and NABET/ElA/1B21/RADOGE -
|| period of validity. Period of Validity- 28-10-2022
24. | Any fitigation pending against the | No
| praject or land In any court
30. | Details 0f 500 m Cluster Map & ; | Letter No1630/30 MM.C {(2019-20)
Cartilicate verfied by Mining Date-03.02 2020
Officer
3} Detalls of Lease Area in approved | Yes (Page No: 52, Table No:13 & 5r, No: 01)
D5R
32. | Proposed EMP cost | 23.01 Lac
33 | Proposed tatal Project cost -. 1,08 Crore
_34__Length and breadth of Haul Road | 1000 mtr Length & 6m width haulage road
35. | No. of Trees tn be Planted 752 Traey
36| Muritoring Period Ottober 2020 - December 2020

EC ldentfieaton Mo, - ECZZGA01LUF 10182 Fadw No, - SBE0ESTH

intersact the ground water table at any poimt of time.

Dt of lssue EC - 187712022 Fage 3&/ 11

5. The mining would be restricted to unsaturated zone only above the phreatic water table snd will nor



1022
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6. This project does not attract any.of the general conditions applicable on mining projects specified in
1A Notification 14/09/2006. N

7. The mining operation will not be carried oul in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

8. Thare is no itigation pending in any court fegarding this project.

9, The project proposal Fﬂ[;md&-mmrvvlta} of EIA Netification, 2006 (as amended).

Based on the recommendations of the State [evel Expart Appraisal Commirtes Meoting [SEAC) hald
on 08-08-2022 & 12-10-2022 the State Level Environment Impact Assessment Autharity [SEIAA) in s

General condition:

L This environmental desrance F& sHBIECT 1o Wilatiment of mining lease in favour of projact proponent
by EMstrict Adminutration/Miming Departmint

L Forestelearance shall be taken by the proponent as necessary under law.

3. Any change In mining ares, khasea fAumbers, sntalling capacity addition with cha nge in process and
& mining technology, modarnization and scope of working shall again require prior Environmental
Cluarance a5 per the provisions of E& Natification, 2006 {as amended),

5 Miting and loading shall be done only within day hours’ time.

Mo miining shall be carrled out Inv the safaty zone of any bridge and/or embankment.

7.1t zHall bie ensured that standards related 1o amblent dir quality/effiuent as prescrbed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and othar dust
control majors should be applied 10 take-care of dust generated during mimng operation
Sprinkling of water on haul rouds to contral dust will be gnsured by the project proponent

B All necessary statutory clearances shall be obtained before start of mining operations. If this
conditlon is violated, the clearance shall be sutomatically deemed to have been cancellpd,

m

9. Farking af vehicles should not be made an public places,

ia. '_Hu tree-felling will be done in the leased area, except only with the permission of Forest
Diepartment.

and flow pattern of the tiver water significantly.
14, v shall be ensured that there |s no fauna dapendant on the river bed or areas close to miring for its
’ nesting. A report on the same, vettad by the comperent autharity shall be submitted to the RO,
PLB and SEIAZ within 02 manths
15 Primary survey of flora and Buna shall be carmed out and dita shall be submitted ta the RO, PCE
and SELAA within six manths,
Hydro-geological study shall be carmed out b & reputed organization/institute within sis months
and establish that mining in the said area will nat sdversely affect the ground water regime. The
report shall be submitted to the RO, PCB and SEIRA within six manths. In case adverse impact is
observed fanticipated, mining shall not be corried out.

m

EC |derification No, - EDZ28001U81 10102 File No, - 58005578 D= of fesueEC - 18112022 Paged ol 11
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Atlequate protection against dust and other Environmental pollution due to mining shall be made
so that the habitations (if any) close by the lease araa are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCE and SEIAA and this activity
should be completod before the start of sand miriing,

Need-based assessment for the nearby willages shall be conducted to study economic measures
which can help i improving the quality of (ife of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and incame generating programmes,

Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Herticiture Officer.

Separate stock piles shall be malntained far excavated top soil, i any, and the top soll should be
utiiized for green coverftree plantation

Dispensary facilities for Frst-aid shall be provided at site.

An Enviconmental Audit should be snmally carnind out duning thi operational phase and submitted
to the SEIAA.

The District Mining Officer should quarterly monitor comphiance of the stipulated conditions. The
project proponent will extend full cogperation to the District Miing Officer by furnishing the
requisite datafinformation/monitoring reports In case of any violations of stipulated conditions
the District Mening Officer will report to SEIAA.

The project proponent shall submit six onthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitared data {both in hard &
soft copres) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by Ist June and 1st Decsmber EVETY yEsr.

A copy of the clearance letter shall be sent by the propanent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avold Fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habltation campus be properly collected & trested before
discharging into water bodies the treated effiuent should confarm to the standards prescribed by
MoEF/CPCA,

Measures shall bie taken for control of naise level to the limits prescribed by CP.C.R

Special Measures shall be adopted to protect the nearby settiements fram the Impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals s to be
undertaken, shall be carried-out by the projsct prosonent regularly at his own expenses,

Measure for prevention & control of sail erosion and management of it shall be undertaken,
Protection of dumps against erosion, if any. shall be carrisd-out with geo textlle matting ar ather
surtable material. k

Under corporate sooal responsibility 3 sum ol 5% of the \otal project cost or total ncame
whichever is higher is to be earmarked foi total lease period. its budget |5 to be separately
maintained. CER component shall be prepared based an need of local habitant. Income generating
measures which can help in upliftment of poor section of soclety, consistent with the traditional
skills of the people shall be identified The pragramme can include activities such as development
of fodder farm, fruit beariig orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such
as roads, drinking water etz proposed to be provided at the project proponent’s axpenses shall be
Submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for anvironmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.7 and UPPCE.

EC iemification No. - ECIZE00UPTIDIEE  Filie Mo - S880/55TI Date of lesie EC - 18/ L2022 Page 2ol 11



shall not be affected,
38, The project Bropanent shall obtain NECessary prior penmission of the competent Authotities for
withdrawal of requisite quantry of water (surface water and groundwater), required for the

41.  Provision shall be made for the heusing of construction labour within the site with all necessary

be put on the website of the company altarg with the status of compliance of emiranments|
clearance conditions and shall also be sent [0 the Intagrated Hegional Office. MeFFReE Gol,

45.  The green cover development/trae plantation 15 to be done in an area equivalent s 20% of the

the embankment. _
47,  Safety measures 1o be taksy for the safery of the people working at the ming lease area should be
gvem, which would alse ingluds measure for treatment of bite of paisonous reptile/insect like

under ESI 33 per ryfe.

Specific Canditions:

Eﬁmﬂnﬁmw—emnm:uﬂnmu File Mo - S360v8578 G of mec= EC - 181 12002 Fags & ol 11
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1. Validity period of this EC is 5 years from the date of issue a¢ the Lol has been issued for a period of 5
Years or co-terminus with the validity of current mine plan or current lease period whichever s
earfier. After this period the EC will become null and vaid.

2. In the absence of replenishment study, i compliance of Han'ble NGT Crder dated 06.05.2022
initislly the EC will be operational tin 31122022 Permissible quantity and” area shall be strictly
limited to quantity and area mentichind in Lol &r mining plan, whichever is lesser. and maximum
mmeable depth will be lirited to a3 approved in the mining plan

i Forsubsequent years, Project Proponent shall submit fresh annual replenishment study to SELAA. LiIP .
for amendment in EC for mineatie quantity snd maximum permissible depth for mining based on
scientific findings of replenishment study. Such study shall be placed before SEAC for appraisal for
next three years to assess rate of depesition and accordingly, mineable production capacity and
depth can be preseribed based on trends analysis, provided it is found sclentifically satisfactory by
the SEAC The placing of the study report SEAC i mandatary far initial three years.

4. Directions/suggestions given during public heanng and cammitment made by the project proponent
should be strictly complied

3. Acertificate from Forest Department shall be obtained that no forest fand ks involved in mining or as
a route and if forest land is Involved the project proponent shall obtain forest dearsnce and
permission of Central and State Government as piit the provisions of Forest [conservation) Act, 1980
andl submit before the stint of work.

& The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may havee been disturtied due to their minfng activities and restore
H'bplarm:ltnamndnmnwhi:hismFurg.mﬂﬁmﬂmidﬁ,ﬂnr:faunam >

7. IFthe propesed project is situated in natified ares of Rround wator extraction, where creation of new
wells for graund water extraction 5 not Mlowed, requirement of fresh water shall be met from
altornate water sources other than ground water or legally valid source and permission from the
competent authority shall be abtained to use it

B, Project Proponent should subimit action plan for carrying out plantation at least ©1,000 plants / ha
of lease area In this case, PP should prepare a plan, duly approved wither by Forest Department or
Horticulture Department, for plinting at least 28,000 plants, either on govemment land or
community land, within a periphery of & km from the boundary of the lease area along with provision
for maintenance for 5 years. Survival of plarts should not be less than the survival rate notified by
Uttar Pradesh Forest Department otherwise it will be treated as violation of EC canditlan,

9. In consuitation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 120 ha Funds far the same will
be kept in a separate bank account and six manthly compliance status will be presented by project
proganent befare the nominated autheiity in the District,

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Prapanent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCE for appropriate legal action and recovery of compensation.

11 Any application for transfer of this EC. during its vlldity period unless it 1s cancelled by 3 competent

#Buthbrity, Mas to be necessarlly accompanied with states of compliance of EC conditions duly
eertified by 1RO, MaEFCC Gal, Lucknow.

12. I the air quality deteriorstes due to mining. then District Administration & Directorate of Mining
should ensure that mining be stopped immediately, Adequate messures be taken for restoring air
quality and mining should commence only when air quality attains the prescribed standards.

13. In compliance of Hon'bls NGT Order dated 06.05.2022, for subs equent years, Project Proponent shall
submit fresh annuil replenishment study to SEIAA, UP for amendment in EC for mineable quantity
and maximum permissible dipth for mining based on scientific findings of replenishment study. Such

EC ideification No. - EC22B001UR 110182 Fills No. - S380%578  Dais of lysum £C - 18112022 Page 7 of 11
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study shall be placed before SEAC for appratsal fof next thres years to assess rate of deposition and
accordingly, mineable production capacity and depth can he presciibed based on trends analysls,
provided it Is found stentifically satsfactory by the SEAC. The placing of the study report SEAC I
mandatory for intial three years:

14, NOC from imgation Department/ Concerning Authority regarding river bed mining to be obtained
betare start of mining activity.

15. The project proponaent shall install solar light In their site office

16. During the submission of & monthly compliance reports, the project proponent should make sure
that the periadically taken site photegraphs should also be annexed aling with the compliance
repo. :

17. Preference shodld be given to indigenous local spedies as per the consulfation of the local district
Feirest Officar,

18 Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintalied by the project propanent.

19. Vehicular emissions should be kept under control and regularly monitored. Sutable measures shall
be taken for proper maintenance of vehicles used in a quarry operation and transportation,

20. The progect proponent shauld explare the possibilimes of rainwater harvesting

21 Agraemant/ Consent betwean project praponent and competent authority/ landownet for haulage
road from lease site to link road .

£2. Latest technology (water spriniders! mankers) to be adopted for mitigating dust at source points In
lease area and haulsge road during operationdl activity/vehicular movemeit

£3. As per the proposed plan, plantatidn with ares specific plant species, number of plants to be planted.

24. Water requirement detalls slong with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies ta be submitted.

25. The Environméntal clearance will be co-terminus with the mining lease period/mining plan
whichever |5 less.

26 At the time of operation, project propanent will comply with all the guidelines issued by Government
of India/State Gavt./District Administration related to Covid-18.

7. Enviconment management In according to environmuntal status and impact of the project:

28. During the schoal opening and closing time trarsportation of minerals will be restricred.

29, Selection of plants for green bolr should be on the basis of poliution removal index. Project
propanent should ensure survval of tree saplings. Mortality should be replaced from time to time.

30. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

31, Pakkamotorable haul road to be mantamed by the project proponent.

22, A separate Environmantal Management Cell with suitable qualified persanrigl shall be set-Up under
the control of a Semor Executive, who will report directly to the Head of the Drganization.

33. Permussion from the competent autharily regarding evacuation fadts should be takern,

34, One month monitoring report of the area for dir guality, water guality, Noise level, Besides flora &
tauna should be examined twice 4 week ant He submitted within 5 days for & record,

35. Provizion for cylinder to workirs should be made for coaking,

36. The capacity of trucks/tractor for loading purpose will be In tonnes as per Transport Department
applicablie norms and standard fized by the Government,

37. Approach road kaccha ls Lo be made motarable snd tres saplings to be plantad on both sides of the

¥ road. Width of the haul road shall be more than & meter,

38 Indigenous plants should be planted accarding to CPCB guidelines and in consultation with local
Divisional Forest Officer. _

35, The project proponent shall in 2 years conduct detaded replenishment study duly authenticated by a
QO-NABET accredited consultant, and the Distnct Mines Officer.

A0, Provision for two toilets and hand pumps should be made at miming site.

41. Drinking water for workers would be prowded by tankers

EC Ideniicabion Mo - EC2ZB001LP110182  Flle N - S860/5578  Dluts of lesus ET - 1871 12022 FeguBal 11
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42 Mining showld be done by Bar scafping methods sxtraction {typically 0.3 D6 mor1- 2 i) as per
sustainiable sand mining management Buldedines 2016

43, A buffer/safe sane shall be maintained from the habitation as per mining guidelines.

A4, Carporate Envirgnmental Respontibility [CER) plan shall be prepared by the project propenent and
the details of the various Heads of expenditure to be submitted as per the Euidelings provided in the

_ recent CER notfication No. 22-65/2017:1A.1 dxted 01/08/2018

45. Health/insurance card, Medical claim, regular besith check-up camps. facilities shall be provided to
the regular/remporary/Contractisl or any bese warkers. Copy of receipt shall be produced to the
Dwrectorate of Environmant along with the comipliancs report

1o the fres flow of water takes place Sultable measure should be taken and details to be provided to
contatn Departrneny.

48. Submit annual replenishment raport certified by an authorized agency. In case the replenishment 15
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stapped sccordingly 1ill the replenishment is completad

48. The project proponant shall ensure that if the project ares falls within the eco-sensitive zane of

National park/ Sanctuary prior permission of statudry committee of Natiomal board for wild |ife under
the provisien of Wildlife |Protection) Act, 1977 shall be abtained before commencement of work.

S0, I in future this lease arcs becames part of cluster of equal to or more than 05 ha. then sdditional
conditions based on the EiA shall be Imposed. The leawe holder shall mandatorly follow cluster
aonditions otherwise ¢t will amount 1o viclation of E.C conditiens, If the certificate related to clugter
provided by the competent autharity Is found false or Incorrect then punitive actions as per law shall
be nitiated against the authority Issuing the cluster cantificare

51 Project falling within 10 KM area of Wild Life Sanctuary &s to obtain = dearance from National Board
Wild Life (NBWL) even if the eco-sensitive 2one Is not earmarked

52. To avoid ponding effect and adverse snviranmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

53. In case It has been found that the E.C obtaines by prowding incarrect information, submitting that
the distanice betwesn the twe adjoining mines i greater than S00me and area Is less than 05 ha, but
factuilly the distance s less than 500 mt and the mine is located in cluster of area equal or more
than 05 ha, the E.C lssued will stand revoked.

34 The project proponent shall in 2 years condunr detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Minas Officer which shdll form the basis for
midterm review of candibons of Environmental Cleararice

35. The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble
MNGT/Hon'ble Courts {s)), Heavy machine sueh as mrcavator, scooper £t should not be emplioyed for
mining purpose. hio drifling/blastisg should be Invalved at any age,

36. trshall be ensured that there shail be no mining of any type within 02 m or 10% of the width which-
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river bank.
The mining 15 canfined to extraction of sand/moram from the river bank only.

57. The project proponent shail undertake adeguate saleguard mieasures during extraction of river bank

ymatenal and ensure thil diie to this activity the hydro-geoiogical regime of the surrounding area
shall not be affected

3. The project proponent shall adhere 1o minirng in conformity to plan submitted for the mine leace
conditions and the Rules prescribed in this tegard clearly showing the no work tone in the ming lease
Le. the distance from the bank of river to be left un-wacked (Non mining area), distance from the
biiddges ete It shall be ensured that no mining shall be carned out during the monsoon season,

59, The project propenent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shail be strictly followed.
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60. The project peoponent will provide personal protective equipment IPPE) 35 required, also provid
adequate training and informatia an safety and health asgects. Periodical medical examination of
the warkers 2ngagod in the project shall be cartied aut ang tecords maintained, For the purpase
schedule of health examination of the warkers should be drawn and followed attordingly.

B1. The critical parameters such a8 PMI0, PM2S, 502 and NOx in the ambient air within the IMpAct zone
shall be monitored periadically, Further, quality of dischargad water if any shall also be monitorag
I[TDS, DO, pH, Fecal Colifarm and Total Suspended Solids (155)),

62 Effective safeguard Mmeasures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as Ioading and unloading
paint and afl transfr paints, Extimsive warer sprinkling shall be carried out on hayi roads.

63, It shouid be ensured that the Ambient Aur Quality parameters conform to the norms prescribed by

sansitive targets ang frequency ar monitoting should be undertaken in consultation with the State
Pallition Control Board.

66. Common road for transportation of mineral & to be mamtaingd collectively, Total cost will be
shared/worked out on the basis of lease ares among users.

67. Propanent will provide adequate sanitary facility in the form of moblle toilets 1o the labours engaged
for the project work.

acthnty wil] be separately storage in bins and managed as per Solid Waste Management rules.

6%, Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project. :

70, Mhgital processing of the entire lease ares in the district using remote sensing tachnique should be

be submitted 1o Integrated Remonal Office, MoEFRCr. Gol, Lucknow, SEIAA. U.P. and UFPCH,

71. The project authorities shall advertise at leait in two local newspapers widely circulated, ane of
which shall be in the vemacular latiguage of the locality concerned, within 7 days of the igsue of the
clearance letter nforming that the oroject has been accorded environimentul clearance and a copy of
the cearance letter is available with the State Pollstion Control Board and also at web site of the
SEIAA at Witp:/fwwwe.seiaaupin and i copy of the same shall be forwarded to the Integrated
Regiunal Office, MoEF&(CL, Gol, Lucknow, CPCH, State PCB.

72. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition i the Interest of environment protection,

73. Concealing factual data or submission of false/fabricatad data and fallure to cormiply with any of the

provisions of Environment (Protection) Act, 1985

74. Any appesdl against this environmental clearance shall lie with the Mational Green Tribunal, |f
preferred, within 3 period of 30 dilys as prescribed under Section 11 of the National Envitonment
Appallate Authority Act, 1997, . .

75. Waste water from potable use be collected and reused far sprinkling,

76. A width of not less than 50 merer ar 10% width of river an be restricted for mining activitles from
river bank. A condition can be imposed thist mining will be done from rver Activities fram Aver fank
You shall alsa ensure thar the proposéd site K ot & part of any no-development rone a5

required/preseribed/identified under Taw. It case of viclation, this permission shall automatically deem
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1o be cancelled. Also, in the event of any dispute on ownership or land use of the propased site, this
clearance shall automatically dieem to.be cancelled.

Any appeil against this EC ghall lie with the National Grasn Trikunal, if preferred, within a period
of 30 days as prescribed under Sectian 16 of the National Graen Tribunal Act, 2010

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Alr (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law :
redating to the sulyect matter

The project proponent will have 1o submit approved plans and proposals incorpoerating the
conditinns specified jn the Envitonmental Cleammeoe within 03 months of issuanca of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, it conditions stipulated are nat
implemented to the satisfaction of SELAA/MoEF, SEIAR may impese additional emvronmental conditions
o modify the existing ones, it necessary,

This 15 1o request you to take further necessary action in matter as per provisions of Gazette
Notification Mo. 5.0, 1533(E) dated 14/09/2006, as amended and send ragllar confpliance teports to the
authorly as prescribad in/the aforesald notification.

Copy, through smail, for information and necessary action to - :

1. The Principal Secretary, Depattment of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow (email - soenvups@rediffmall.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (emall —
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Reglonal Office, Ministry of Environment,
Forest and Climate Change, Kendrlya Bhawan, Sth Floor, Sactor "H", Aljgan|, Luclnow — 226020
{email - rocz. lko-mef@nic.in)

District Magistrate Jhansi.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 [email - ms@uppch.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

Ll

[Ajay Kumar Sharma)
Member Secretary, SEIAA

Validity
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